| GENPRAL ADMINISTRATIVE TRILUNAL, JMBALFUR BENCH,
CIRCUIT COURT SITTING BT BILASPUR

riginal Application No. 529 of 2004
Bilaspur, this the 28tn daty of July, 2005

Hon'’ble Mr. M.P. Singh, Vice Chirman
n'ble Mr. MAdn Mohan, Judicisl Member

P.K. Raghava

5/0 M.S5. Mahir

Aged about 42 years,

Lower Division Qlerk,

SECL, Kendriya vidyalays,

Jmagarkhan, District Kores

Chhattisgarh. APPLIGANT

(By Advocate - None)

1. Tne Commissioner,
Kendriya vidyalaya Sangathan,
18, Institutional Ares, ‘
Shaheedjeet Singh Mirg,
New Delhi.
Trxhoguh it's Commissioner,

2. The Assistant Commissioner.
A Kendriya vidyalaya,
Jabal pur Region, Regional Office,
GG Estate,
Jabalpur.,

3. Tne assistant Commissioner,
Kendriya vidyalaya Sangathan,
Delhi. Region, JNU Cempus
New Delhi 110 067.

4. The xincipl,
Kendriya vidyalaya,
SECL Jhagarkhand, District Korea,

Chhattisgarh. RES POVDENTS

(By Advocate - Snri M.K. verma)

ORDE R (Oray)
By M.P. Singh, Vice Chirusn -

By filing this Griginal Application, tne applicant

has sought the following mrin reliefs ;-

“ii) To quash and set aside the impugned order
dated 27/28.1.2003 Annexure-nfl.

R
Direct the respondents to complete the
departmental enquiry whicn was initiated
vide Annexure #-1 in a time bound manner.
2. The briexr tacts of the case are that the applicant

W%s anLDC in vishesh Kendriga vidyalaya, Ghezisbad and ne

A\



was lssued a charge sheet on 27.1.2003 (7Annexure-Ar1) under
rule 14 of Central Civil Services (Classification, Control and
Appeal ) Rules, 1965 as extended to the employees of Kendrlya
vidhyalaya Sangathane. He was placed under suspension vide
order dated 30.1.,03 and the suspension of the applicant was
revoked vide order dated 4.2. 2003(Annexure-ar7) and he has been
transferred to Kendriya'Vidbyafi%éjA}— ﬁg??gf%ﬁ.ing this 0a,
the applicant has sought a direction to quash and set aside the
order dated 27428.1.,2003 whereby a charge-sheet was issued to
him, alternatively to complete the departmental enquiry which
was init;ated vide Annexure-a-1 in a time bound manner. Till
now the departmental enquiry has not been completed by the

respondents. Hence, this OA.

3. None is present'om behalf of the applicante Since,
it is an old matter of year 2004, we are disposing of this
OA by invoking the provisions of Rule 15 of the Central
Administrative Tribunal (Procedure) Rules, 1987, Heard the

learned counsel for the respondents.

4, The respondents in their reply have stated that " the
charge sheet cannot be challenged on its vagueness and
correctness has levelled the allegation of malice against the
respondents." As per law l1aid down by the Hon'ble Supreme
Court in the case of of Union of India & Ors. Vs . Upendra
singh, 1994 (27)aTC 200, examination of correctness of the
charges is beyond the jurisdiction of the Tribunale. In view

of the above law laid down by the Hon'ble Supreme Court, the

court and Tribunal should not normally interfere with the

enquiry proceedings. However, we find that the departmental
enquiry proceedings has been initiated against the applicant
in January, 2003 and more than 2 years have already been
elapsed and the enquiry proceedings have not yet been
completed. The learned counsel for the respondents has
submitted that he is not aware about the stage of the

enquiry.

5 In view of the facts mentioned above, the ends of
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3 3 33
justice would be met if we direc%‘the respondents to co$plete
the enquiry proceedings within a time frame. Accordingiy.
we direct the r espondents to comﬁlete the enquiry against
the applicant within a period of[ﬁ months from the date, of
receipt of a copy of this order and the applicant is also
directed to co-operate with the énquiry proceedings., In_case

the applicant does not co«qperat% with the enquiry officer
g :

l

in the enquiry- proceedings, the respondents are at liberty

to come to the Tribunal for extension of time to complete

the enquiry proceedings,

:
r !

6o With the above directions, the OA stands disposed of,
No costs. |

|

1
Judicial Member ’ Vice Chairman
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